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HARYANA GOVERNMENT
AGRICULNURE DEPARTMENT
Notiﬁcétipn

The 4th December, 1972

G:S.B.-264/5.(:.0_.0.é/m;}_r.];.s.M.L.O./?:.uxn el ‘GE 1lie"
clause 6(1)(e) of the Sugarcane (Control) _Orger,o '-19663,
f India, Ministry of Forf;d,.A%Siculture,, Conunu-
. partment of Foo Notification No.
G.S.R. 1127/ESS-COM [Sugarcane, dated 16th July, 1966, the Governor of
Haryana hereby makes the following Order, namely — \

A KHANDSARI SUGAR MANUFACTURERS’
LICENSING ORDER, 1972, SR
| ORDER e

No, .
powers conferred by
read with the Governmeiit o

THE HARYAN

1. Short title, extent and .cOmméncqmem:.---—-’(jl) This- Order may
}Jgncallad the Haryana Khandsari Sugar Manufacturers’ Licensing:Order, ..
(2) Tt’exte.llds to the whole of Hatyana.
(3) It will come into force at once. . -
2. Definitions.~in this otder unless there is -.anYthiiig i'épugnant'in
the subject or context,— ‘ ? Sl
(a) “Bel’ means a rab manufacturing upit in the ‘possession of a
manufacturer comprising of 110t mote than four juice boiling
- " pans o a Iow ; : ‘
eans. sugat containing
and ranufactuted by open

”

(b) ‘Kbandsari Sugal’ more than ninety
per cent SuCrose
ding bels ;

‘K handsari: Officer means a 'pers
such by the. State Governhen

(c) on appointed ot designa_ted as
t for purposes of this Order ;
(d) ‘Licence’ mieans o licence granted wnder provisions of 'jihis Order ;
(e) ‘Licfené:'ln_g- Aautbority’ means the autl_xor’ity' méhtioned in clause 65
6 s a pershil Who uses @ POWer crusher, bel
: the process of the mapufacture of Khand-
udes a person who = prepares 1ab for
audsari Sugar ; )

—person’ shall include an agent ot a servanl ;
Crushel’ means @ cane crusier operated by power ;
he schedule appended to-this order ; and
cans the QGovernment of - Haryana.

‘Manufacturer’ mesn
‘51 a centrifugal in
sari Sugar and incl

' topversion into Kl

i Lxpland (o
. (g) ‘Power
gy - - 1) ‘Schedule’ means {

= (1) ‘Staite Government’ m

|

pafi process inclu-* -
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3.5 Grant of Licetces.— 1) “No.m anufacturey, liall without o btaiii
from the Liceusiﬁgﬂuthority'a- licerice - the'iforth "preseribod ‘in’ ‘Schedu
CAITY on or undertake any pr ICess  Connected with the manufacture’
Khandsari sugar by imeajs ob"a‘power crusher, bel or centrifugal.

(2% An application|for a licerce urider gyb.
the Licensing Authoml:y 1 the fi

: jl'jli."preséribed I3 Scliedule IT and shall be
accompanied with a.TreasLitt'y Challau for the ljccuccff:c_ prescribed in Sched ule
I1I : : Wi i

(3) Anappli cation lfm; the gizui_t- oL rénewal 6f 4 licerica shall
of by the Licensing uthority as Xpeditiously as may, be possible and shall
not be rejected: except in 'k case’ whe ef:’.‘_fthb',:.AU_t:l_i;p'f_it}{'ﬂ._jl_'_.s"-" of the opinion that
it is necessary or expe icu? to do so i "the p;ubl_l'c"-intef\é:st With a'view to 1

[ | ) 1 3 PPN | | i '

(a) Regulate E_tha_!udsm:j Slu
Interests off the ind ustry ; :

(b) Avoid 1.11i1e_co!ngm-1'c cb'ucé:ntratfori-
facturing ults ; or i

&Il'a'ugé ( 1) 5'1_1a_llgbje made to

=

of: Khandsari Sugar many-

I

(©)- ensure -ad;%qltalgc.. supplies oF Slk:lgﬁ}fcm,l_e '_IOI. 4
' factory| i Sk o

(4) In case _of a rejecti 1 of an featic fdr.gr,a'ut-p_i"_ ren';ewai of a
licence, the applicant slig_l'l.ilbcf-_e';itii‘]e}ﬁ’ a_;i'efund"'oﬁ_ the licerce fee after the -
expiry of the petiod of lifnitation PreSeribed for filing

: OF the Lo outtoed for filing an appeal against that
order or on the rejection of thc:'appeall._ Lk B ' _

\ } i (b

4. Period for whiel/ licences aye to be issued, A licence granted
under” clatise 3 shall “be valid foy a . perfod.of '..tWﬁ_Ivejﬁ;-',n'li:'_rnl;hs commen.
cing “from Oclobeé! | eaclt  year, but" ‘may, oft’an 'applijcatjion_;-.Iie'ing
made, not less than ity days bifgre . the | expily of tie iy | period, be
renewed from time to time, subject to'provisions of sub-clause (3) of clause 3
to a period not exceeding twdlye months reckoning from Octoher 1, on pay-
ment of fees prescribed in Schedule 177 - : '

. Provided that gn application for renewal of a licence ‘may'be enter-
tained by the Licensing Autlotity after the CXpiry of the above-mentioned.
period. on payment f{_!ate fee prescriped 1n-Schedule Iy, VL e

5. Issue of duplicate Licence,: . 1f a Ijqeﬂme gr
is defaced, lost op destroyed, ithe'Lrpeuslzgg ~Authorit
copy thereof og an

anted under this Order -
Y may issue a duplicate
application bearing a court fee stamp of five rupees, -
! B i . ! o oz . e
. 0. Licensing Authority,-~The Cane, Commissioner, Haryana, shall e
the Licensing Authority, s et ol L
] 1 3

i ;

7. Conditions for suspension oy cahicellation of
Licensing Authority mdy, in case of contraventioy of
of this Order or of any\conditions of the licence, sugpe;
granted under this ord il ;

a licence.~ (1) - The

any of the “proyisions ’
1d or caug::el a licence

| 5 | . £

b . . g ElL T . ‘ R i e :‘_1..:_ i
(2) The cancellaion or suspension oif &, licence ynd ef” sub-clause 1)

ref] u._ti(;:l of any foe

shall not entitle the licensee to any compensationsor to ‘the:
paid 'in respect of suchi| licence, . ’ :

ibe.disposed '

B 7 D] e I LI e, b
gar M.Igupfa‘ct'_um_ng'. Industry in the pest

4 vacuum wpansughr

ithe
| of”
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8. Powers of ;L‘,iéeudng;Auth01-ity.4-~-Tlle; Licensing Autherity or any
person authorised by it may, with a view to secure ~compliance of this
order. :— : Low e 'y : v .

- '(8) require any manufacturer to give any information in his pos-
sesslon Ju respect. of any process connected -with the . mam-
facture of Khandsati sugar'; v 5

(b).require a licensee to maintdin, furnish ot produce such records,
data ot information as may be necessary. from time to time:

(c) iuspcc['t any of the ::iiopk_ls-;qr._d:ocqllqg_;lts!_,a_l_l_'gj ‘any.stock of Khand-
csari sugar or rab belonging, to, or under. the.contiol of any
' personin respect of which jt-or hie has-feason fo believe that
a contravention of.the order. has, taken,place or is likely to
take place and| may. take such books o

; 5
.

possession for ] xamination or scrutiny;
(i St it 2 1)

(d) enter and! search any premises, place-orivehicle and seize any

article jin respect of iwhich the Licensing Authority or tlie

‘personjauthorised by it, has reason to-believe'that a contra-
vetition of this Qrd er has been committed orisapprehended ;

e .1 ' 3 3 g .E i AL T gha 1 !“- o
(c) sieze anid take 111tcl-i_cl,1§tpdy. any 5;1_1:1?_10111:;;_1t5_,- ausediin connection
with the manufacture of Klandsari;Suga _
for conversion into. Khandsari 'Sugar in respect of which any

breach of the provisions! of ‘this order or of tie conditions
of the licence has been commiitted or is appreliended. -

) '. ey o bt ,,_I-:'. "
‘any persofr contravenes any

9. Penalties.—If ' fons
ighable in accordance with

this order or condition pf the licence, ke §hall be punis]
the provision.of the Hssential Commpﬁ!ﬁles Act, 1955,

or documents into his .

ugar or:Rab intended

f . the provisionsof -
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= 5 Ceutrj-fugals“u._u%‘_;-_:‘_; Lt £O 1 uitidfling Cane ifor the migy doture'of Klandsari, s_ugur'-":o'r,’[ i
1ab for conversion into khandsa i su%-h-r’m»vi_lla; ‘ei——-;'—:«if_—;-J—':—u'—_#-m—-TéhSil%r’—- e O R Tl
B e R '8 folloving cddditiopls > i
o 1. The licensee shall not c_ery OuL any extension, addition o ¢ alferdfion in'the- licensed capucity
- or location of the power crushér, bel or centrifugals williont the ‘puor perniission -of the licensing”
N wuthority, el F L LI 1S e - i -
il 2. The licensee shall, urleds exempted:fio 1-the bperation ofthose;cb;zd:tib‘t_i‘s-‘by 4 special ordet’ .
o of the Licensing Ay thority orian odticer tily auth jfisje_d by: him, maintain a daily, account of the quantity
"W of cane ctu shed, quantity of kha[l sariisugalr or :L%hf prepared for coversion' int khandsari “sigar’ and
2 quantity o f manufactured khandsa i-sug_(l*Lriaud raly ’-eﬁbtin‘s. ordge or despatehied, The liceiisee s_hé.I_[;hHQ}"‘
= for purposes of iuspccﬁon:jﬁzm: idte access to {| e enlire premises Where 4y v f ihe Processes connected |
) with the production of khz\udr'sjari Sugal areé curr ) underthe Iiocencé’gf khandsirj officer by ally ‘pefsohn: |
. authorised for by Licensing Authe ityialid shall aldd be bovhdto produce on demand 'Fcir'exan‘q._i_u;z_lipfu-'ﬁll
- records which he'is required to mg alailf; * The st J:_}s-ln hand and the plage ol storage shall be open for |
i inspection by khandsari oLﬁccl"-0r-.zlmy--'p,arsuu‘i:iu‘lhch‘_{se_d--for this'purpose ij-_tIie:Ht:cu_sj;'lg-Autho EILY s
S i W a1 e bl RN SIS TR
i 3. The livencs is liuble to be S;_l_ts_il_clldt‘,_d or ;;1:'1c:el_l;:_gli bthhé ch'qj;s'iui; Authority fli)_l;lbl"eg.g'f?. of ady -
@ ol i.iiE'E@Iﬂ.-.diﬂ-gﬁss.g-f--tllﬂiﬁh_ilb?‘tﬂlﬂli _ujmL‘;d_n.jl:-afx—_fi--}i_skpa_:‘g\';tja‘ga ortrsHer, (e be sfafidithe! trifugdls covered g
2 by the suspended licence shalllnot. €. ,_'u_t'i;nt_of'chn:l.!n;ssion';agfdn unless ‘suspen on grder 18 withdrawn; - o
b For this purpose fresh otder of the ayt 'orityi-sy._sp;c'né_ljng--_tﬁe-].ce.nce isrequited: ! : ! :
s _-,_.,_r.lll‘-,:_!.l:.'i;: H "i I '.'-=""I,"|'l:-"' : .IE': b4 =l e . ,
4. The licensee shal_lf;dr_'_rrgﬁ .I1-[L<5';Ghl-ﬁsrthejrgi11_s§rgtg'hioxjs_lbf the Lic:ens'ing-.I/-&,uth.ox_ityfo.r any' other.. | s
person authorised by it, a's'ma';-Tbef sthed| fron'tinre to! ill'h‘lt{j'ii}:lplemen_t and tjm'r)!_o_t;t'.«th putpose of the
order under which the Jicenl‘cp | i (i 4 AR EARE

is-i}_s‘_sped_. fiol b

7 T L PR = e
3. The licence shall reittain vrili 1itill Seplermber GD,-_;A_—--;—-——-'f—j_—-I—-u
extended by the Authority glfdhﬁﬂf it o ! :

lizlesié!suspéiil;;i'ed_.. cu.nccllcdor * |

| i i Bl il Liﬂiezisitig "E'Autho_ri;ty,_- o
! II o 'I ' .. : 3 3 !:: l _I 4 .. _. P2y et
= P f R ; , S e :-'l i ¢ gy ! : pE : y
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SCHDDULL u
‘ Caluge 3(2) .
APPLICATION FORM

1
f

'

1. Name of thc apphcu.ul with pmeutage '

2, Name of tlie finn— —

3. Full address : —— ',

"

4. Season for which hnenu. or r(,u’,wal of licence is applled for

5. Premises or' i'!lziGC wuh name df town ar village aud telisil where' ‘power crusher or bel isi
proposed to be installed or used giving mfounahon of ad_;ouung site on four dlrechons East, West,

North and Soutl,

6. Number ofpower crushers of' bels for \\rumh licence isrequircd with "lhelr sizc and capuacity toi _

crush cane per day, . i
|

t

Type of power crusher j Size

(). Hydr_ai; lic (Sulphitation) o
(ii) Non- hydraullc (Suphilation)

(m) Oxdmury g L . 5

T Numbm dlld dale of pl CVJOllS llcence in casu of renewnl

=49 8 ththm tho' d.pplli..ciﬂt set: up pth‘[‘ cmdhel and bcls m the précedmg yuu. 7 mentmu 41u1ubu‘-
= . in colump! prcwdcd U leej tlus Jtcm e 1 R oL e BX IR
.' - Power crusher/bels Quaulily'uf Quautlty othaudsau sugar mauufac- RS
_ i HaE cine ctushed {1 tured dunng prevlous yca.r
D during previous: P Sy ;
' . yéar P s ,j T
I. - :3“'3 ; i ‘ . N . ' z ¥ - B ‘
Fie = i
" Q :
.-'\ E - r e i
l - 9. Whether the apphcant las deposited the licence fee at the prescribed ratein the Government
. —| Treasury ' ) . i
2
' 4 10, Please give the followmg delails ;—

—Treasity——

s Treasury Ch'llld.ll No, —— e Daute—
and atlacll the duphcale copy. Bl R
Signnuue of. Appuoant

/We 1wc:ead the piovmon of tthIdry&mI{hnhdsan Sugal M&nufacturcrs L:ceusmg Ordel, 1)72
and understand that the licence jssued to mejus will be subject to the provisions of the order- and that auy
breach of the conditions of st ch ]1ce11ce w1]l ajnotnt to a blf‘ach 01‘ the order

1/We declare that to the bcst of my/om mfmmalnou and bclxef the above information is- ~correct and

complete. |
b - E ‘
i Place : ; . S T o ;

1_
[ \-3': N Date + | - ! L '
f

Chne cru's.hing capacity per day iu.quintuls: ks

i S
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Licence fee far the yeat ending: 30t Scplcmhcr cnuh ycmr nr pnrt lhcrcnr —

(4) Per Power Crusher ' bo B Rs (0(), :

(b) Ver el ; o i u;. 400

(c) Per Puwer Driven (Centrifugal) : Jta. 200

(1) Per 1fand Driven (Contrifigal)

LR 100
scnrnm,m Iv '

(c'r Auw aj : e

A

Y ity
(1) For the first 30 days ar i 1rl thcxcnr frum last :lnlo far. rccclpl nl‘ lhc u|1p||c'\l|nni v Rso 13
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